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far as initiation of disciplinary proc$edings
against the applicant und;r Annexure-ﬁ)l dated
14.5.2003)sh all be maintained.

Send copies of this order along with
notices to Respondents and _free copies of the
order be handed over to the learned counsel for
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the partiesge.

rder dated : 13.1.05

By {iiling memo dated 12.1.05, ld.
Advecate far the applicant submits that i
applicant i3 no longer interested in the
matter and seeks to withdraw the Original

In v. ow of the abeve prayer made by
the applicar i through the advecate, permissiom
is granted t ) withdraw the 0.A.,, which is "

dismissed B¢ ng infructaous.
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